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A /ORDER

PER BEMCH:-

This assessee’s appeal for assessment year 2008-09 arises
against the Commissioner of Income Tax (Appeals)-Guwahati’'s order
dated 08.08.2013 passed Iin case No.Tez-10/2010-11 involving
proceedings u/s 143(3) of the Income Tax Act, 1961, in short ‘the Act'.

Heard both the parties. Case file perused.

2. Learned counsel at the outset invites our attention to assessee’s

letter dated 10.05.2019 seeking to withdraw his main appeal. Learned
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departmental representative does not raise any objection. We thus

accept assessee’s above withdrawal petition.

3.  This assessee’s appeal is dismissed as withdrawn.

Order pronounced in the open court _18/12/2019
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